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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
0.A. NO. 55 OF 2021

U/S 18 (1) R/'W SEC 14, 15,16 &
17 OF THE N.G.T. ACT, 2010

IN THE MATTER OF:

AMIT SOROUT ...APPLICANT

Versus

CENTRAL POLLUTION CONTROL BOARD
& ORS. ...RESPONDENTS

SHORT-REPLY ON BEHALF OF THE RESPONDENT NO. 4 TO
THE APPLICATION FILED BY THE APPLICANT

MOST RESPECTFULLY SHOWETH:

1. At the outset, the Respondent denies all the contentions and
averments made by the Applicant in the captioned Application to
the extent they are inconsistent with the contents of the present
Reply. Further, unless and until any averments or contentions are
specifically admitted or traversed, the same may be treated as
denied. Further, the Respondent reserves its right to file an
additional reply dealing with the parawise contents of the captioned
Application, if so advised and / or if so directed by this Hon’ble

Court.

PRELIMINARY SUBMISSIONS:

2. Prior to dealing with the objections against the contents of the

captioned Application, it is pertinent to highlight certain factual



information in respect of the Respondent No. 4 Company and its

operations. Thus, provided hereunder is a brief factual conspectus:

a.

That vide Lease Deed dated 24.09.2014, the owners of a piece
of land measuring 27 kanal and 9 marla situated in
Khewat/Khata No. 142/170 Rect. No. 39 Kila No. 13/2 (5-0),
18 (7-13), 23 (7-13) Rect. No. 52 Kila No. 3 (7-3) at Village
Neemka, Tehsil Punhana, District Nuh, Mewat, Haryana (the
‘Premises’) had granted leasehold rights for a period of 20
years in favour of Mr. Julkarnain. In this regard, provided

hereunder are necessary particulars in respect of the said

Lease Deed:
Lease Period Monetary Consideration
24.09.2014 to Advance payment of
23.09.2034 Rs. 4,83,750 for 3 years
(20 years) (i.e. from 2014 to 2016)

Annual payment of
Rs. 1,61,250 for the remaining

17 years (i.e. from 2017 to 2034)

In relation to the above, it is pertinent to mention that:

- As per the aforesaid Lease Deed, Mr. Julkarnain was
obligated to make an advance payment of Rs. 4,83,750 at
the time of registration of the said Lease Deed. Such
amount was equivalent to 3 years of the lease period

starting from 2014 until 2016.



- Thereafter, Mr. Julkarnain was obligated to make payment
of Rs. 1,61,250 annually from the year 2017 to 2034 and

such amount has been duly paid over the past years.

A true translated copy of the Lease Deed dated 24.09.2014

has been annexed herewith and marked as Annexure R — 1.

That Mr. Julkarnain incorporated the Respondent No. 4
Company namely M/s Mewat Bricks Company and with the
intention of engaging in the business of moulding and baking
of bricks, the Respondent No. 4 Company applied for grant of
Consent to Establish to the Haryana State Pollution Control
Board. As a result, vide letter dated 26.10.2018 the Haryana
State Pollution Control Board granted the ‘Consent to
Establish’ for a period of 60 months (26.10.2018 to
25.10.2023). In this regard, a true copy of the Letter dated
26.10.2018 has been annexed herewith and marked as

Annexure R — 2.

Accordingly, the Respondent No. 4 Company set up its
infrastructure at the said Premises. In addition thereto, it is
pertinent to mention that a high draught zig zag firing kiln had
been constructed at the said Premises. In this regard, a true
copy of the Certificate dated 21.11.2017 showing that the
Respondent No. 4 Company is equipped with zig zag
technology has been annexed herewith and marked as

Annexure R - 3.



That while the Respondent No. 4 was in the process of
obtaining the ‘Consent to Operate’ the Applicant filed the
captioned Application before this Hon’ble Court whereafter
the said Premises had been illegally closed by the Haryana
State Pollution Control Board vide Closure Order dated
25.08.2021 on the alleged ground that the Respondent No. 4
was operating without obtaining the ‘Consent to Establish’ or
‘Consent to Operate’ from the State Pollution Control Board
and that the Air Pollution Control Machine has not been
installed. In this regard, a true copy of the Closure Order dated
25.08.2021 has been annexed herewith and marked as

Annexure R — 4.

At this juncture, it is pertinent to mention that the Respondent
No. 4 has not even been put into operational mode as yet.
Proof of this fact has been annexed herewith and marked as
Annexure R — 5 which is a very recent photograph of the
chimney on the said Premises, a bare perusal of which would
show that there are no smoke marks or carbon residue visible
on any portion of such chimney. In this regard, it is pertinent
to point out that the photograph of the chimney (annexed at
page no. 23 of the Application filed by the Applicant) has no
connection whatsoever with the infrastructure of the
Respondent No. 4 Company because the Respondent No. 4

Company has not even been put into operational mode as yet.
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This leads to the inevitable conclusion that the said
photograph is of some other factory / establishment and the

same is being used in order to mislead this Hon’ble Court.

3. Thus, in summary, it is submitted that the Respondent No. 4
Company has not yet been put into operational mode on account of
the fact that the said Premises had been illegally sealed while the
Respondent No. 4 Company was in the process of obtaining the
‘Consent to Operate’ from the concerned State Pollution Control
Board. This leads to the inevitable conclusion that the Respondent

No. 4 Company is not liable for causing any pollution whatsoever.

PRELIMINARY OBJECTIONS:

4.  Itis submitted that the captioned Application is not maintainable for

the following reasons:

a.  That there is no live cause of action that requires adjudication
since the Respondent No. 4 Company has not yet been put in

operational mode;

b.  That the Applicant is not an aggrieved person for the simple
reason that no pollution has been caused since the Respondent
No. 4 Company has not yet been put in operational mode. In
fact, no grievance of any kind has been caused to any

individual or entity; and



c.  That the captioned Application is misconceived, baseless and
an abuse of the process of law and it raises no substantial

question of law within the provisions of the NGT Act.

In light of the above, it is submitted that it is a settled law that a
litigation which is meaningless and bound to prove abortive should

not be permitted to occupy the time of the court.

At this juncture, it is pertinent to mention that there are numerous
other brick manufacturing companies which are located within close
proximity to the Mewat Modern Public School and have as a matter
of fact commenced their operations on 28.02.2022 and 01.03.2022.
However, the Applicant has filed the captioned Application against
the Respondent No. 4 Company on frivolous grounds for the sole

purpose of harassing the Respondent No. 4 Company.

Further, it is submitted that the proprietor of the Respondent No. 4
Company has taken the said Premises on lease and has been making
lease payments of Rs. 1,61,250 each year to the owners of the said
Premises (as mentioned hereinabove in paragraph marked as ‘2. a’).
Notwithstanding this fact, not even a single brick has been produced
at the unit much less sold on account of illegal closure of the said
Premises. It is thus proved beyond reasonable doubt that the
Respondent No. 4 Company has been unnecessarily dragged into
litigation at great personal cost. Therefore, it is submitted that the

entire alleged case set up by the Applicant deserves no credence and



as a result, the captioned Application deserves to be dismissed in

limine with cost.
PRAYER

In light of the peculiar facts and circumstances of the present case, it is

humbly prayed that this Hon’ble Court may graciously be pleased to:
a.  dismiss the captioned Application filed by the Applicant with cost;

b.  quash the illegal Closure Order dated 25.08.2021 issued by the

Haryana State Pollution Control board;

C. award litigation cost in favour of the Respondent No. 4 on account
of being unnecessarily dragged into the present litigation at great

personal cost; and

d.  pass any other order / direction as this Hon’ble Court may deem fit

and proper in the circumstances of the present case.

RESPONDENT

Through " ; ASC[ '
Kar\”

Karan Tarkar and Radha R. Tarkar
Counsels for the Respondent No. 4
Chamber No. 453,
Patiala House Courts,
New Delhi — 110 001
Mob: +91 79837 30527
Email: tarkarradha29july@gmail.com
E. No. D/3985/2017
Place: New Delhi

Dated: .03.2022



BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
0.A.NO. 55 OF 2021

U/'S I8 (1) R/'W SEC 14, 15. 16 &
170F THE N.G.T. ACT. 2010

IN THE MATTER OF:

AMIT SOROUT ...APPLICANT
Versus

CENTRAL POLLUTION CONTROL BOARD

& ORS. ...RESPONDENTS

AFFIDAVIT
A
, Julkarain,s/o- Abdul Manaan, s/o Sh. Chander Khan, r/0- Neemkaa, Tehsil

Kunhana, Distt. Mewat, Nuh. Haryana presently at New Delhi, do hereby

solemnly affirm and declare as under- -

I, That I am the Respondent No. 4 in the present matter and am well

conversant with the facts of the Reply and competent to swear to this
affidavit.

2. That, I have gone through the accompanying Reply which has been

| ' N\ ‘
‘\ \ “’~ 1\ '.2 ' ’]
\ ‘\

N\, /,
L% -““',-, :\\ ,/ . : : : :
~———true copies of their respective originals and they form part of the

to ) are

vré&)rds of the case.
. R % P : | : ‘ 1 ')
Hy Commission expires o 221212024

| 1 MAR 2022



4. That the contents of paragraphs | (o 3 of my above affidavit are true

G

and correct to the best of my knowledge.

DEPONENT
G
VERIFICATION: 11 MAR 2027
Verified on this the day of March, 2022 at that the

contents ol the above affidavit in paragraphs 1 to 4 are true to best of my

knowledge and belief and nothing material has been concealed.

Q@Wﬁa&

VERIFICANT




i ANNEXURE R-1 10

—s. 100

- ONE v
HUNDRED RUPEES
L

e T

PIECST INDIA
ION .EUD!C!AL

..-. :::::

_E'__W/ L381222
C : 100 /—

g, oomd, wied g mmﬁwwﬁa@mﬁwaﬁam
g @ B, Gﬁﬁ?amrsﬁms‘@ae/m H0 142 /170, 90 0 39, Wi H0 13 /2(5-0),
23(7—13), 90 0 52, aﬂwaoaﬁ—s)amvcﬁmﬂwogwamnﬁmw
& &9 WIfrd T PIRST THY SHIES] WIe 2005—06 TEC Eabiel NI Ho 2044 A1
FAE AT Ho 2047 AR Yol fEA® 19.09.2014 ERT &, W 9R M2d q faarg <few &
SAGT SR IIETIT Foll 4% a1 WK @9 TN & o IBA & SieRd B, I9 BRU A T
RN TSI a1 RN, FEl B A, TR A 99 a1 9¥h F U WX OaR IRWT 20 9
" faFi® 24.09.2014 AT 23.09.2034 TF D ford st~ Haw faew s T, aedfia gem, forer
g3 fE @ R de e @ Rl ReE I, qmeR, g, sihed, AR, dede, aere anf @ fere
Uee WX Uiy WORE! UESHMT §ge JaferT 161,250 /%R (Tdh o §HUS TR & |l gass
gQ) fSerger aiffe X @ g9k VR geerrT awe Fas—Hard fied e Hwel, qede
‘g, foter Ao jE IRy ER 4N WeR 73 eRRiE g A1 IRiRiE Feri wee, aedia ek,
yforem arelire (godlo)cr o JerweAd T3 A sreger Wi 3 A IR @i Frardl e, deddier
g, RFe Aar MW@WG‘QWWMN%/—WMWM
%aﬁ$mﬁ?%ﬂm%?ﬁqaﬁw$wwm$mwmﬁm
g den gorr SR uger 9 99 9 & a¥ " Rrawer # aofRd g o W den a1 gad
{UeeaR @7 AP TR TR AT L, TaPIe TS T TS AR IR F e ¥, 59 DRl 9
amﬁawﬁ&ﬁmwmqawmﬁmﬂwmqﬁ’mﬁwww
smm&a%%aﬁmmmwmﬁ%ﬁwwmw

*i;w 2 ST i (Er oV serigerd] 3@3“’
AR T
el G ee TERER AT

Sar A7

A ztasataa ag: wioantifioe XQ
?)’V 5& A

Exgcartive Magatrite

3
Lotz (Wiasam gp\“*“g

T I =/

ot

[ XX}




Lertificte Mo.. /,/j P OLL..A_// 1 1

_g:;;% o e 4/‘*/ %/

7z s ./7.(L</ I L
sk — o Ao /(Z,z%// AN FPN Jullg, .

~dugicial

_ ~ Lzudity of

JJ, ,( !D! " _ " .
SL L Z/éfl;isﬁéosiv'\xner/‘? // /Pd}’ ' ﬁ—z7 ////‘/@ffﬁ—
Cu'“ m:'; "‘. mr F"

[5FR

e le 'y p. NG

(G o
N /
AN
161,250 /—aiffed 24,200 /— 000 T 0 673,
AT 20 99 - -+ fe9Ti 24.09.2014

e~ AR, dedie Qe el daid g @ €, O B IRl ORE @ae / |/ o
\170, {0 0 39, @I 7o 13/2(6—0), 18(7—13), 23(7—13), Ho 0 52, WA
’ USSSTIPGI7—3), B TBAT 27 PHIlel 09 WAl AIBT WIS ], TEUIA YT B g
00 945 9 FIe a%d SHEGl AT 2005—06 O8d Sadlal ARG -0 2044 AT
N ot2dFer amis @t [o 2047 AR T RAI® 19.09.2014 gRT §, S “R WRa
q fagre Yea 2 3@ z9) WY IR puit I& a1 TR T b o WA
B SR 8, §H BRUT MG &9 SO ISl a1 gell, Wel gier g, o
f5d <9 91 EHY $ UYec W NI IRAT 20 9§ fAIB 24.002014 AT 23.09.
2034 % @& ford Hoel— ¥ad e v el aedia. gaeT, foien daa
anfe & fag gee W IRy AR uee T ager qaforT 1,61,250 /- (U
W §HUC FOR &l W AN od) Jagea e ) 9 oy R
USSR 916d Aaar—dard e SR e, asdid gaeE, e A9 g
TR MR A 7EMR g3 sRRTE g3 o Afis, Fard wrem, sl AR,
el areiiTa (God0) 4 /5 WRT a1 S BT G S gt A= g A FewR
gl frardl 9e1, agdiel. g8, ﬁlmﬁamﬁg1/5mﬂa?raﬂ$a%m
HaferT 4,83,750 /%@ I RN FHolf §o aife & fod sdR Ierly e
e A o 9 & T8 TaEE R & NEe 9 U1 fod €, o 9rT o
geel dF 9 915 &R a9 A8 faarr § oY Wi o) @ | el a1 <Ed
UCeTR HI HIb WR G AT 8 | 3R USSR WE ¥ Ugd @iell &Y & al

(7



W T 1490 - R 24090014
: grs H AW LEASE |
{ wese/ae-agHe Gl
Ta/3rel Neemka
; trvt wadt faqwor
; WWWWS@WMIZSOOOW | msv{aaﬁnﬁrm,zoooom
' iﬁ@?ﬂﬂ-ﬂnﬁﬂﬁTSOOOOO‘G@ ﬁﬁZﬂWZOOW .
|

Drafted By: T.R. Gupta Adv. Service:Charge: ..2"'00.00??@

£ sﬁ"@' s it 24/09/2014 & go@R w9 2:41:00PM st sR/simeft/ gt Taherusam
s/sfadi/gart Mubarik Framft Neemka gry dsfientor %q wa fear mm

L%
e Qe ?
- 39/ Wﬂm

fiart Neemka § st/siwel A Niyaz Mohd G gi/qed si/efwefl/ g NoorMohd fiamet Neemka 3 =M
COWiE T 1 Y T TERR/ANEFd & §9 A 9T § 99T 98 WISt T 2 1 g9 ST €1 '

S 24/09/2014 s ""‘3\":&‘:?4@
: 39 /9dFq ﬁtmmfﬁm

T

. Revenue Department Haryana HARIS"EX L ~ NIC-HSU



& SUl 9AT OF DI Ueel NN oF @ §PHAR 8d | 3R YSCER 9T WX Y]
IR oraT T B A e SR da@e PV BT BTN €D BN | S
UCSHTT ORg AR PNal <1 | §1€ WG YSeaR Sl § o A 98 aR
. mwﬁﬁ'mwﬁﬁﬁégﬁﬁmmwaﬁwﬁﬁmﬁ
'.mwﬂﬂa%mﬁmﬂﬂﬂwmﬁmwﬁémmﬁ
(] 39 SRIGT W1 qF BT §Tcl & Peol F AN T SAR dRAM BT DIg
Rl ds, S¢ TEl qweR, T, ) a1 e A W SR R EHe B
- GOR 97 QaRISl TEl BN | S B H R UCR q9die B9 § o 0 & B
IR T YRS el BN, 73X USET SIS XE, GHM WGl @ Sl kb
qREME A g <E lmwmwmﬁm%m‘éﬁ FerRaer
Rt 24.002014 IR AR |

%ﬁﬂﬂ%'\’g'\ﬁﬁ ore,  ADd e o TR — Wﬁ?q&aﬂﬁm




Reg. No. - Reg. Year Book No.
1490 2014-2015 1

-
v“.
wadram M 247G /% — C

M.B.Company,Neemka through Mahabir

g 1:- Abdullah Lumb,

’ 5’4{9'_/52/?7

v frm ST & R e worE wE 1,490 onet Rl 24/002014 ® w@ W 1fwes W 93 %
g8 T 140 W Seiiga fEm Ten qen e ww win sifafea w&Y wen 1 fees W L1988 ®
gs W 79 ¥ §0 W favwE R ww oyl few W ¥ fF T TwES @ Wt eiR

naTs’rﬁraFﬁ Ty o W e R ® o R N '
Bl oo
fis 24/09/2014 , S RERAs L




S S B L e e ey
7 15

veardy w1 . 15 /50 W gm : 7200 DR hemNo.d  HGR PRI

o - R e — N :
b/‘—" EEN $RIAR T T RN Q42 Al T Rren ST T % adh g
# ™~ :L} l 4 E e 7] s 9 [ 10 L TR L 14 E
. S-BR WAT) AT M A Qs g o bl 1“ﬁﬂ Higla TS WG A a1a amrE R aingen B L
._:: AM AldAch 14 bIgAnI . ) A1 Wi A9 bILIDBN ) {“; Ruyre yeal
= Y SEAIA H gt | - % \ W SHEdict A HEIc) o % 5 ) )b
H 5 g g E B £ ER % o faia
E, z ) | Eg | ; % E £ 5 i i ré e[l
b: = E oy 2oy y s o P T = v
; E soromaaipt . |EE| E |EE BE|E |Es |2
A .. IR ' QO . .
e 29 ; A=l 50 NelR] - SMNd T3y REY .
4T [z : ra— Y o -
2 A (13 T 9383 oY T 1 il V? .
To, = L s QxR
2oug| S—o : J@%@v‘:‘{m S
LA 2 Paralmwd | 1y Cran lu
i Y - ‘
< w““”;“: ' 22 m"\;ﬁ oh¥ "'J 23‘1—@ otz : «.?6//°/IL(
o ] 2 é‘{\hm Qe o s2 v
* i %/ 2 YHqu
> o Ky ﬁM\hr\i{E"-,_q Rinkigy
OVT §‘ (;_ ']- 2‘!4‘“{
= et ] RPN gy
F y o em— rﬁ\ﬁz&'ﬂ 4 2709 - T
2 7‘-%\) - | o J{%{'\(:\_'&_.F S an'é-cb
' ‘ ERHQ—E ﬁlT—ﬁ p 61,269 j
e dedisia 5 | -
_ﬁ,_— Ldp — /% ! R ) .
o aTese ) ey e : T
| u)s e 17[ (P . . N
\N ATTER! JRaIa3p ' H&'E _ I | \
\ MG YS M 2SI ' o o
..-J F2r (RT3 2n S :

$4 it @ aifed (5 Al A wna @ B W el B ) TAW
! / .

20 ey 24 -9-Y4 Jo 22-%-3Y

211 gout




16

| | | Wﬁ‘-‘!ﬁﬁ (v W) | |
;ST W . 242 wedte: TR Fem:Mewat e 2005-2006 TS wem 2
T ) 3 T 3 3 7 ¥ 5110 T 2
B Tt A TWE frawn wfew Ty W ETE ] T G el @ e dew fewar o SR e
& A o wwh Wi F W FAER i o e L @ =it B o ow | v %
AT o " sk ¥ e wE W A o s | =R wie
T % ™ HT A . wi wwmt | wwwm i
23 713 70 7.310000
14290 170 So@RI @A O], TRON S = GEeRa SIS e 5211 g A TALN
| | | 2 7-8 eI NN SoAin
3 73 7 ~ \m“é\\\s\\\ M
165 o184 ‘I ém\%\\ \SN\ K, =X %\%_“’5' SN2
SO R Al ™ S
¥ Q\A\S\ AN Ks-\\\r\oxéa RN <
st fat 20 127-13 \:%\3\ $\3<)\\ AW & Q- Q\J\
o 5 g g VIR SRR Who s |
T 126-15 0-18 WD AT, Do iy
AP / ’#__,‘\.-w L
wh 1816768 0-18 % ,..-—"‘"'" ' B
7-19 oz . - oy 200
o W\ - s
et e W
- o s /
wd® we
‘Mutations &
Aad Rahans * HALRIS
Updated upto L

~ TAHIR HUSEAI
. ADVOCATE & 1”% \
. , _ ' NISTT @OURTS, NU

It

=

\
i
g s

CRASESRR



17

TRUE TYPED COPY

-

|

Sté;nia'Rs. 100
We, Tahir Husain, Ajmal; Shaukaf, éon of Mubarik,
son of Bakhar, all residence of Neemka, Tehsil
Kunhana, District Mewat, Nuh, are the' equal share

owner of land Khewat/ Khata 'No. 142/170, M. No.

39, Killa No. 13/2,(5-0), 18 (7-13); 23 (7-13), M. No.
52, Killa No. 3 (7-3), Total Rakba 27 Kanal 09 Marle
situated at Village Neemka, ;Te-.hsil Pﬁnhaﬁa t-h?oﬁgh
ownership and in, poésessio"n under Jamabandi Year
2005-06 Intiqual Ahcéstral no. 2¥O44 and Intiqual
Takseem partitioned No. 202}‘7,' agrleed on
19.09.2014, is free from all kindly of debts and

disputes. Wé need money for repa}i of bank loan and
house hold expenses, hence we aré ;gr'eed to let out
our land with our own consent, s‘ou"nd mind and
without any pressureg from any corn'exf on lease ,of 20

years i.e. 24.09.2014 to 23.09.20?3'4 to M/s Mewat -

Bricks Company Neemka, Tehsil Punhana, District

Mewat, Nuh for Chimney Grad_e, SO-ffice, Hut, Bore,

_ Latrin_e, Bathroom etc.  for Bricks Manufacturing in

Rs.1;61,25(5/— per annum througﬂ registered lease
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~deed in favour of Mewat Bricks Company Neembka,

Tehsil Punhana, District Mewat, Nuh through partner
Shri Mahavir son of Shri Rora Singh r/o Malag, Tehsil

Kher, District Aligarh (U.P.) and Shri ,Julkafnain son of

- Abdul Manaan son of Shri Chander Khan R/o Neemka,

Tehsil Kunhana, District Mewat, Nuh, in which
.Rs.4,8'3,750/'— has received as cash as th;: .installm’ent
of three years as advance for the paifm‘en«t of bank loan
in the presence of witnesses and after three years

receipt of lease shall receive every year in the month of

'Septemlloer, possession of the spot has given on the spot

to lessee, the lessors are unable to execute the deed,

 hence, we have authorized Shri Abdul Mannan son of

Shri .Chand.er‘ Khan r/o Neemka, Tehsil Kunana as our

-—

' special powe-_i"attorney that if he will execute lease deed

then we have no objection on it, hehce this lease deed

has been written/ executed for all future purposes on

23.09.2014 day Wednesday.

1

. Shri Tahir Husain, Ajmal, Shaukat

Witness

‘Abdulla Nﬁmbardar Neemka
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LEASE DEED:- Rs.1,61,250/- for 20 #ears

Stamp: Rs.24,200/-

Before: 0000

. Sub-Treasury Punhana: Stamp No, 673 dated

24.09.2014

~h—‘\?vlc,—’Péth—'rr-A.I--_I.—b‘r{s;a'i-1=1, Ajmal, Shaukat, son of Mubarik,

son .of Ba-l"<har, all residence of Neemka, Tehsil
Kunhana, District Mewat, Nuh, are" the equal share

owner of land Khéwat/ Khaté No. 142/170, M. No.

39, Killa No. 13/2, (5-0), 18 (7-13); 23 (7-13), M. No.

52, Killa No. 3 (7-3), Total Rakba 27 Kanal 09 Marle

situated at Village Neemka, Tehsil Punhana through
ownership and in possession under Jamabandi Year
2005-06 Intiqual A1:1c:est'ra1 no. 2044 and Intiqual
Takseem part‘itionéd-= ‘No. 2047, agreed - on

19.09.2014, is fre¢ from all kindly of debts and

7. dispﬁtés. We need money for repay of bank loan and

house hold expenses, hence we aré agreed to let out
our land with our own consent, sound mind and

without any pre,s%ufe from any corner on lease of 20
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‘y'ears 1.€. 24..09*.2014 tq_23§.‘09,20’;‘3*4 to M/s Mewat
Bricks Company Neemka, Téh_sil Punhana, District
Mewat, Nuh for Chimney Grade, Office, Hut, Bore,

Latrine, Bathroom etc. for Bricks M‘anufaéturing in

- Rs.1,61,250/- per annum througlil registered lease

deed 1n favour of I\;Iewat Bricﬂligs __éqmpgny Neemka,
Tehsil Punhana, District 'Mewa’t, ‘Nuh throu-gh
partner Shri Mahavir son of Shri Rora Singh r/o
Malag, Tehsil Kher, District Aligarh (U.P.) 4/5 share
and Shri Julkarnain son of Abdlill“’"Manalan son of
Shri Chander Khan‘R/o Neemka, ’)I‘ehsiln Kunhana,
' District Mewat, Nuh, ' 1/5 §li:a;e‘ in which
Rs.4,83,750/- has :‘received .aé cash as the
installment of. three y‘ears -as advance for the
payment of bank lban in the presi’ence of witnesses
and after three yelar's receipt of lease shall receive
" every yéar in the month of Septembér, pos.sessioh Qf
the spot has given on the -sp.ot tb leséee. If lessor

vacate the property from lessee earlier of the

limitation then they shall liable’ to receive lease

amount of that period. If lessee may default in the
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4

payment of lease amount on time then we have legal

r_ights to disown th'.em; The lessee shall liable to
remove 'entirre goods or articles from the property
such as Mulwé, Office,-C'himney; grade, Jhﬁggi,' and
' Hut entire immovable propertit?s after completing the

‘tenure and lessee shall have rights to keep out
entire articles and we have no means/ relation with

the land after ending tenure. Now we or any of our
legal hire/ , successors _have.‘rig;hts on the our
property till above 'tenure but fe‘Ssee shall have
rights utilize the said land as its' own for exarﬁpl_e

construct Chimney gr'ade,rbr‘i'lckék industry office,

preparing bricks, bore or road eétc., we have no

objection on it. If partner may change. in the above
firm then we will have no dbjectiéﬁ"'pn it and lease
shall remain same and both parties and their legal

hires. It is therefore this leasef ‘deed has been

i

executed today on 24.09.2014 Vé/e'dnqesday for all

future purposes.

Shri Tahir Husain, Aj.mal, Shaukat: Lessot
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Shri Mahavir- Julkarnain Lessee" Partneér of above

firm

Witness:
. Abdulla Numbardar Neemka
e | ' | . - Witness:
Niyaz Mohammad S/6 Noor Mohammad
' . " R/o Neemka
Witness: _ ) |

Mahinder S/o Kare Pradhan Kodal




Deed No. 1490 - Date: 24.09.2014
DEED RELATED DETAILS

Deed Name: Lease-
Tehsil/Sub-Tehsil: Punhana-

- Village/ Cit;lr: Neemka
| | | .
FUND RELATED DETAIL ~

Amount on which stamp duty imposed Rs.1,61,250/-

Registration fee: 5000/— S
Stamp duty Rs.24,200/-

Pasting charges: 2/-
Drafted by: T.R. Gupta, Advocate

-—

Service Charge: 200/- |

This Deed has been presented todi"ay on 24.09.2014
day Wednesday time 02:41 p.m. for ‘f'égistration by

Tahir Husain son of Shri Mubarik f?/o Neemka.

t

- Signature presenter-

Shri Tahir Husain Ajmél, Saukat

St /Joint Registrar

Punhana
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Above lessor and Lessee MB éoinpany'Neemka
through Mahavir appéared. A facts ‘o.f the deed has
been accepted after hearing by both par'ti-cs- a‘ts"
- correct. Abdulla Lumbh r/o Neemka ahd Niyaz

-~ Mohammad s/o Noor Mohammad r/o Neemak have

. verified both, pa?ties. We idér;_’gify witness No. 1 as
Numbardar/ Advocate and he is identified witness
No. 2.

Dated: 24.09.2014

Sub/Joint Registrar

; ' Punhana
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Register Intiqual Village Neemka Hadbast No. 242, Tehsil Punhana, District Mewat

1 2 3 4 5 6 7 |8 9 10 11 1 13 14 15
. 2 '
Entry Jamabandi or last Intiqual Entry which shall be
which verification as follows done now ..
No. Khata Nam | Owner Farme | Numb Ta | Khata Owner | Farmer No. Ta | Type or date | Fees Patwari’
Shum | no., e name r er and | x No. name name and X of registrati | report or
ar Jamaban with name name '{ Jamaban | with with name registration on verificati
di year_ parenta | with of di addres | address feed on
ge addre | Ragba s and Girdawar
s$ and . ragba . Kanoong
" land and o
type 0 type
of
- Tand
2048 142 I No. |As 39/13 As Ajmal,- 39/13 Through 200/-- Sd/-
/170 2044 | earlie | /5 colu |Saukat |/5 registered 26.10.14
No. r 5-0 ma equal 5-0 lease deed :
2047 18 No. 4 | share 18 No. -
agreed 7-13 owner 7-13 1490/24.09
‘ by, 23 lease 23 14 on |
‘ "Ajmal, 743 ~. |1and” 7-13 . ‘annual reat | 27.10.14
Shauka 52/3 . | village 52/3 - Rs.1,61,25-
t  son 17-9 - Mewat 7-9 0/- for 20
of Kitta to Kitta - years
Mubari | 4 bricks 4 :
k son 27-09 compan | 27-09
of y
Bakhar Neemka
equal - Tehsil
share - Punhana
owner District
Mewat
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—

through
Partner
Mahavir
son of
Hari
Singh
son - of
Rora .
Singh

T/0 _
Malav, |

Tehsil

Khair,

District
Aligarh
(U.P.)

4/5 part

Julkarna |

in son
of E
Abdul

... Son-
.of

Chander
1/5
share
owner
lease
for 20
years

‘i.e.

24.09.1
4 to

2.09.34

-e



Copy Jamabandi (Padak Patwar)

Village Neemka, JHadbast No.242, Tehsil Punhana, District Mewat, year 2005-06 page

No. 2.
1 2 3 |4 |5 e 7 & [9 |10 i 12
Khewa |Khata |--- | Defa Detail . [ Well Khasr | Rak Rate. | Share or Good Rema
t | or [uni ’- f il vﬁth or a No.|ba |and |measure |s rks - |
jamaba [No. . | with |farmer |other |or and |num |ment and
ndi No. ~ |owne sourc |Mura |lan |ber andf type |Sawa
| o e of bbe |d detai | i
nam | ' irrig;lt or | type |1Is of | detai
e | : ion Kille -' tax | Is

No. - g | with
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HARYANA STATE POLLU FION CONTROL

ANNEXURE R-Z 29

BOARD

Gurgoan North Vikas Sada, 1st Floor, Near DC Court, ===

Gurgaon Ph. 0124-2332775

Website: waw.hspeb.gov.in E-Mail - hspeb.pkl@wsifymail.com

Telephone No.: 0172-2577870-73

No. HSPCB/Consent/

To.
M/s :

: 313116118GSMWCTES727806

"MEWAT BRICKS CO
Khewat/Khata No. 142/170 Rect. No. 39 Kila No. 13/2(5-0), 18(7-13), 23(7- 13) Rect. No.

52 Kila No. 3(7-3) Village Neemka Tehsil Punhana Distt Nuh

MEWAT
122508

Sub. : Grant of consent to Establish to M/s MEWAT BRICKS CO

Please refer to your application no. 5727806 received on dated 2018-10-08 in
regional office Gurgaon North.
With reference to your above application for consent to establish, M/s MEWAT BRICKS CO is
here by granted consent as per following §pecxﬁcat10n/Terms and conditions.

_Consent Under

AIR/WATER

Period of consent

26/10/2018 - 25/10/2023

Industry Type

Brickfields ( excluding fly ash brick. manufacturing using lime process)

Category ORANGE

Investment(in Lakh) 19.2600002

ngal lLand Area (Sq.| 13960.0

meter)

Total Builtup Arca (Sq. 3000.0

meter) .

Quantity of effluent

| Trade O0KLMay

2. Domesue 2.0 KL/MDay e
Number of outlets L0

Mode of discharge

. Domestic

septic tank

2. Trade

i Permissible Domestic Effluent Parameters

‘] V\ ———a e

I’umnsnhl«. Trade Effluent P‘u.lmuus

l N‘\ -

»Number of stacks

mg/|

1

Height of staci

3 I Chimeny

l -
1100 feet

Dated:26/10/2018
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H-79 C, Ground Floor,
Shivaji Park Punjabi Bagh,
New Delhi-110026-

Ph.: 011-45654035

M 19311477205

To Whom It May Concern

This is to cértify that M/S Mewat Bricks Company,Village-Neemka |
“Tehsil Punhana Distt- Nuh Mewat (Haryana), have completed the constructlon

of hlgh draught Zlg Zag firing kiln at the above site.

 The High Draught zig zag firing kiln along with the stack of helgflt more than 17
~ metres is such that it shall comply with the latest guidelines laid down by central
pollution control Board.

This is further certified that high draught Zig Zég firing kilns based on the design
have been constructed at various places and tested by independent agencies and
found to be operating well within the prescribed limits laid down by CPCB .
However ,this kilns constructed on the design have been found to have pollutlon
levels of SPM concentration in the range of 110 to- 210 mg/Nm.

For Priya Bracks Techn %g COﬂS\iltahLy Servuces

"1’»=~

i .' -

Authorized Signatory

Dated: 21 Nov, 2017.



Permissible Emission parameters

]

1. SPM 600 mg/m3 o |

Capacity of boiler B |

1. NA T Ton/hr o !

Type of Furnace J

I.NA J )

Type of Fuel :

1. Diesel 0.05 KL/day |

2. Coal 2 Ton/day J

- Regional Officer, Gurgaon North
Haryana Stare Pollution Control Board.
Terms ‘and conditions

L. The industry has declérédwthat the quantity of effluent shall be 2 KL/Day i.c
OKL/Day for Trade Effluent, 0 KL/Day for Cooling, 2 K1/Day for Domestic and the
same should not exceed . '

2. The above 'Consent to Establish' is valid for 60 months from the date of its issue to be

: extended for anothet one year at the discretion of thé Board or till the time the unit
starts its trial production:whichever-is earlier. The unit will have to set up the plant
and obtain consent.during ‘this-period.

3. The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultancously with the construction of building/machinery. The effluent
should conform the effluent standards as applicable

4, That necessa'r_y arrangement shall be made by the industry for the control of Air
Pollution before commissioning the plant. The emitted pollutants will meet the
emission and-other:standards as laid/will be prescribed by the Board from time to time.

5. The applicant -will .obtain consent under section 25/26 of the Water (Prevention &
Control of Pollution):Act; 1974-and under section-21/22 of the Air (Prevention &
Control of Pollutiony Act 1981 as amended to-date-even before starting trial
production - -

- 6. The above Consent to Eétéblish is further subject to the conditions that thc unit
complies with all the laws/rules/decisions and competent directions of the
Board/Govérnment and its functionaries in all respects before commissioning of the
operation and during its actual working strictly.

7. No in-process or post-process objectionable emission or the effluent will be allowed, if
the scheme 1umlshed by the unit turns out to be defective in any actual experience

8. The Electricity Department will give only temporary connection and pcrmanent
connection to the unit will be given after verifying the consent granted by the Board,
both under Water Act and Air Act.

9. Unmit will raise the stack height of DG Set/Boiler as per Board's norms.

10. Unit will maintain proper loghook of Water meter/sub meter beforciafter

commissioning.

ath



18.

26.

- - 32

That'in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commereial or agricultural area or
controlled area under Town and Country Planning laws CLU or Munmpal laws has to
be obtained from the competent Authority in law permitting this deviation and be
submitted in original with the reguest for consent to operate.

That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

That the industry or the unit concerned 15 not sited within any prohibited dmanccs
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Polluuon\contro] Board and Haryana State Pollution Control Board.

That of the unit is discharging its sewage or trade cffluent into the public sewer mcant
to receive trade effluent from industries etc. then the permission of the Competent
Authority owing arid operating such public sewer giving permission letter to his unit
shall be submitted at time of consent to operate.

That if at any time, there is adverse report {rom any adjoining neighbor or any other

'\gg,neved party or Municipal Committee or. Zila Parishad or any other pubhc body
against the unit's pollution; the Consent to. ZEstablish so -granted shall be revoked.

That all the financial dues required under the rules and policies of the

“Board have been deposited in full by the unit for this Consent to
" Estabiish.

In case of change of name from previous Consent to eqabhsh granted, fresh Consent
to Establish fee shall be levied.

Industry should adopt water conservation measures to ensure minimum consumption
of water in their Process. Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.

That thc unit will take all other clearances from. comerned auencws, whenever
required,

That the unit Will-not change its process without the prior permission of the Board.

That the Consent to Establish so granted will be invalid, if the unit falls in Aravali
Area or non conforming. area.

That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to

-dispose off the same except for pit in their own premises or with the authorized
~disposal authority. ,

That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

That unit will obtain EIA from MoEF, if required at any stage.

[n case of unit does not comply with the above conditions within 1he stipulated period,
Consent to Establish will be revoked.

That unit will obtain consent to operate from the board before the start of product
activity.

Specific Conditions

Other Conditions :



e

I. The unit will obtain consent to operate before commissioning the plant.

2. Unit will install improved emission technology i.e. zig zag or any other technology vetted by
the HSPCB)
3. The unit will install the project only on the land for which Town and Country Planning
Department has given license. - o
4. The NOC is valid only for such land within this project which is under ownership of project
proponent and for which report regarding Aravali arca has been issued by DC, Mewat.
5. The unit will install adequate acoustic enclosures/chambers on their DG SETS with proper
stack height as'per prescribed norms to meet the prescribed standards under EP Rules,
6. Unit will apply for CTO/ CTE Extension at least 90 days before expiry date of this CTE

Jai BhagWa n Digntally signed by Jar Bhagwan

Date: 2008.00.26 11:29:38 +0530°
Regional Officer, Gurgaon North
Haryana State Pollution Control Board.
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ANNEXURE R4

1/160639/2021

HARYANA STATE POLLUTION CONTROL BOARD
C-11 Sector-6, Panchkula
Ph - 0172- 577870-73, Fax No. 2581201

E-mail- hspcbho@gmail.com
Website: hspcb.gov.in

CLOSURE ORDER

Whereas, the unit M/s Mewat Brick Company Village - Neemka, Punhana, Nuh

(Mewat) is engaged in the process Moulding and Baking of Bricks and covered under

_orange category as per categorization list of the Board and is polluting in nature. The

unit was inspected by Sh. Vipin Kumar, AEE, of HSPCB on 14.04.2021 in reference to

. the NGT Matter vide O.A. No. 55/2021 tiled as Amrit Sarout Vs CPCB and following
deficiencies were found:- -

1. The unit was operating without obtaining CTE/CTO from the Board.
2. The unit has not installed Adequate APCM and not prov1ded the sample collection
facility on the stack.

Whereas, Show Cause Notice for closure was issued to the above said unit by
Regional Officer Faridabad Region vide letter no. 103 dated 14.04.2021, but the unit
did not submit the reply to Show Cause Notice. Therefore, Regional Officer, Nuh
Region vide letter no. 300 dated 28.05.2021 has recommended for closure action
against the unit under section 31-A of Air (Prevention & Control of Pollution) Act,
1981, which has been examined and it has been found that the unit has violated the
provisions as mentioned above.

Keeping in view of the above facts, it is hereby ordered to close down the
operation of the unit M/s Mewat Brick Company Village - Neemka, Punhana, Nuh
(Mewat) under section 31-A of Air (Prevention & Control of Pollution) Act, 1981 by
sealing its plant, machinery and DG sets alongwith disconnection of the electric supply
of the above said unit with immediate effect.

In addition to above, it is also intimated that non compliance of the directions
issued under section 33-A of Water (Prevention & Control of Pollution) Act, 1974 and
under section 31-A of Air (Prevention & Control of Pollution) Act, 1981 is an offence.

Dated Panchkula, the Dr. Sumita Misra, 1A
25th August, 2021 Chairperson-HSP(
Endst. No. ' Dat26/08/2021

A copy of the above is forwarded to the following for information and necessary
action:-

1. The Deputy Commissioner, Nuh.
2. The Executive Engineer, OP Division, DHBVN, Nuh with the directin to stop the
electricity supply of said unit.
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File NO.HSPCB-030001/128/2021-PLANNING CELL-HSFPCB
1/60639/2021

3. The Regional Officer, Nuh Region. He is asked to ersyre the compliance of
closure order immediately.

Lj/M/s Mewat Brick Company Village - Neemka, Punhana, Nuh (Mewat).

Signed by Bhupender Singh

Rinwa #ApprovedbyDesignation# (PLG)
Date: 26-08-2021 13:31:28 For Chairperson

Reason: Approved

29
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